
Central ^dminis trative -Tri bunal,,
Principal Benchg

fJeuj Oelhi,

DA No, 2461 of 1990

New Delhi, this the 5th Decembepjl994«

HGM'BLE 3HRT 3,P,3HAnfnA,in£nBER(3)
HOfl'BLE SHRI S.R.AOIGE:, flEMBER^A)

Shri 3«C,Garg s/o Shri Babno Lai,

R/o 46, Sunrise CoopBratiua Group

Housing Society, Plot No,'} 4,

Block, Uikaspur, Neu Qeird - HQ 018,

presently working as Under Secretary to

the Gout, of India, Deptt, of Personnel &

Training, New Delhi,

' (Throug'h' hone) •

Versus

Union of India through

1, Secretary,
•apartment of Personnel
& Training, North Block,
Neui Delhi.

2, Establishment Officer,
Deptt, of.Personnel & Training,
North Block,
New Delhi,

3, • Air Marshal C.K.S.Raje,
Chairman,
National Airports Authority,
New Qelhi,

/•

Applicant

, * > *2,»

Ma



4» Shri T.N . Parnieshwciran ,
Under iiecrct (-iry,
Ministry of i'ctroJeuni fi. Notura] G.-.s,
i>hastri Bhavan,
New Delhi.

b* Shri H.L. Bancrjeo,
Under Secretary,
Viinistry of Defence, iiouth Block,
New Jeltii.

: \

6 Shri P.C. Rastogi,
Deputy Secretcry,
V.inistry of Jefence, South Block,
Nev; Delhi.

7. Shri N.C. riemrajani,
Under Secretary,
J/.inistry of Textiles,
Udyog Bnav.-en,
Nev Delhi. ,

8. Shri Sanni,
Under oecretary,
Deoertment of Social V,el fare,
Shastri Bhavan,
Nev; DelPii.

Shri A. Gooalakrishnan,
. ^ , Joint Director,

Union Public ^rvice Co::imission,
Dholour House,
Nev.' Delhi.

10. Shri N'.K. Soni,
Joint Director,
Union Public Service Co.T,mission,
Dholpur House.,
N e\: Delhi.

11. Shri Kansn,
Private Secretary and Director,
Office of Corriotrol ]er & Auditor .General of I-idia,
Near I.T.O.,
is'ev; Delhi. /

(By adv/ocatB Shri P•H .Ramchjandani)

(f)

Respondents



ordIr(dral) /'

The applicant luas working as Under Secretary in ths Ospartmait

of Perscnnel & irair.ing, Hsu Delhi, has filed this application in

Mousmbsr, 1990 aggrisuad by the Menio dated 22nd tJctobarj 1-)9o(AnnsKLir6 .A-I)

ujhereby tiie rapressntation of the applicant datsd 19th 3'/ly, 1990

was disinisssd for inclusion of his name in the select list of Grads-I

officers approv/ed for appointment to the Selection Grade of the Central

Ssctt, Ssruices for the year 1989. He has, therefcrej chsllsnged the

supersession and also irnpieadsd priuats respondants from serial No, 4 to

12 who happened to be junior to the applicant but uere giyen the Grade-I

of the CSS and ujers included in the select list of 1989, The- ralief
1

claiiTied by the applicant is to set aside the aforesaid order dated

22nd Dctaber, 1990 rejecting tte applicant's represEntation®

2, The respordants opposed the grant of relief on a number of

grounds. The matter came forhsaring today tjhen none JsSr appeared on

behalf of the applicant, Shri P.H,Rarischandsni counsal for the raspondanta

gave a stateiiient at the Bar on tha basis of a letter datad I4th Sep.,

1994 sent by tte OqP&T informing him that Shri D.C.Garg has died about

one year ago* The said latter has bsan taken on re cord» He stated that

tte applicant died ir, Duns,, ,1993 on the'basis of another cOiTir,iunication

received by him,

3, The legal representatiuss of the applicant have not been brought

on rscurd,

4, In vitvu; of the above facts and circumstances the original application

abatesand is dismissed,

(3»U,h6iG1;^ (D.P.SHARf'IA}
naiatfiCA) nL[n3£r,(j)


